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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

O.A.No. 155 0F 2020

Vijeesh Kumar

Vs...

Union of India & others

Applicant

Respondents

This Hon'ble Tribunal, vide order dated 16-3-2021,

directed the Joint Committee to assess Environmental

Compensation for the violation of the conditions imposed

and excess mining and loss caused to the environment,

ecologr and bio-diversity.

The Joint committee had filed a supplementary report.,

whereby, the Committee had recommended an amount

of Rs.2,72,O2,OOOl- Rupees Two Crores Seventy Two

Lakhs and Two Thousand only) towards environmental

compensation for violation of Environmental Clearance

conditions and an amount of Rs.38,74,48,509 l-

(Rupees Thirty Eight Crores, Seventy Four Lakhs, Forty

Eight Thousand, Five Hundred and Nine only) towards

excess mining.

The committee had reckoned, non-compliance of general
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s well as specific conditions in the clearance, and the

1..
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quantity which is alleged as excess quantity in the notice

issued by the District Geologist, ?S instances, for

computing the environmental compensation, under the

respective Heads.

The Joint Committee has clearly reported that there are

no methods available for calculating environmental

compensation in the case of excess quarrying.

The Joint Committee has reported that, the committee,

had followed the method adopted in O.A.No.508/2019,

with report dated 9-9-2O2O, for the purpose of

calculating the environmental compensation.

It is submitted that the very reckoning of instances,

factors, computation, etc. for the purpose of fixing the

environmental compensation are absolutely arbitrary,

unreasonable, baseless and therefore the reports are

liable to be discarded.

At the outset, it is pertinent to notice that, the

Committee, failed to take note of the Standard Operating

Procedure (hereinafter be referred to as SOP for brevity),

issued by the Ministry of Environment, Forest and

Climate Change (lmpact Assessment Division) dated 7-3-

2021. The SOP, defines violation and non-compliance.

It also provides procedure for identifying the violations

and non-compliance and dealing with such cases.

For Covenant Stones pvt. Ltd.
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Going by the said SOP, only the competent authority is

empowered to assess and impose the compensation etc.

It is submitted that, the Joint Committee had

submitted its report, without considering the same. In

that view of the matter, the report of the Joint

Committee is not sustainable in law and liable to be

discarded.

The Joint Committee committed great error in

reckoning the instances for non-compliance for the

purpose of environmental compensation. As already

submitted, the .Joint Committee had reckoned alleged

non-compliance of general as well as specific conditions

as instances for the purpose of arriving at the

environmental compensation. It is submitted that this

has done, by the Committee, without ascertaining

whether those alleged infractions result in environmental

pollution at all.

At this juncturc, it is pertinent to notice that, the

report states that, it had followed the CPCB guideiines

(Polluter Pays) It is submitted that the CPCB, had

developed a formula for imposing environmental

compensation. The Committee had enlisted instances

for taking cogrlrzarrce of cases fit for violation and

environmental compensation. The committee had

listed the following cases as instances for taking
For Cove2Ept^Stones pvt. Ltd,
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cognizance as cases fit for violation and levy of

environmental compen s ation vtz:

A) Discharges in vlolation of the consent conditlons,

mainlg p re scrib ed strr.ndards/consent limits

B) Not complging with the directions Lssued, such 6ts

direction for closure due to non-installation of OCDMS,

non adherence of the action plan submitted, etc.

C) Intentional auoidance of data submission or dqtq

manipulation by tampering the Onllne Contlnuous

Emis sio n/EffTue nt Monitoring Sg stem.s

D) Accidental discharges lasting for shor-t, duratlon

resulting into damage to the enuironment

E) Intentional discharges to the enulronment to the land,

water, and air resulting to qcute injury or damage to

the enuironment

F) Injection of treated or partiallg treated, or untreated

eff-luence to ground water

1 1. It is submitted that, the Joint Committee, had submitted

the report without following the CPCB Guidelines. It is

pertinent to notice that, going by the CPCB guidelines,

only the enlisted instances, therein, are capable of being

taken cognizance as cases fit for violation and levy

Environmental Compensation. In other words, only

those enlisted instances alone can be reckoned for the

purpose of Environmental Compensation. It is pertinent

Director
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to notice that, mere violations of Environmental

Conditions, are not enlisted as instances for the

purpose of levy of Environmental Compensation.

It is pertinent to notice that, the Joint Committee does

not have any case in their reports that any of such

enlisted instances are present in the case at hand.

Instead the Joint Committee as already submitted,

reckoned alleged infractions of conditions of

Environmental Clearance and alleged excess mining as

instances for computing Environmental compensation.

The method followcd by the committee is absolutely

wrong illegal and ultravires.

The CPCB also laid down a formula for computing

environmental Compensation which is as follows:

EC=PIxNxRxSxLF

PI stands for Pollution IndeX, N stands for number of

days of violation took place, R stands for a factor in

Rupees, S stands for scale of operation and LF stands for

Location F actor.

The CPCB Guidelines prescribes that the Pollution

index that may be taken for Environmental

Compensation for Red category of industries is 80.

The guidelines defines N factor as follows

13.

14.

4.
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" Nttmber of d.ags for which uiolqtion took place

is the perlod between the dau of vlolatlon

obsented/due dqte of direction's compllance

and the dau of compllance uertfied bg the

cPcB/sPcB/PCC."

The CPCB defines R factor as follows:-

15.

"R ts a factor in Rupees, uthich moU be a

minimum of 1OO and a maximum of 5OO. It is

suqaested to consider R as 25O. @s the

enuironrnentq.l Compensqtion in coses of

uiolqtion."

The Joint committee, calculated N factor and R factor,

not in terms of thc CPCB guidelines, In so far as the N

factor is concerned, the joint committee has blindly

reckoned the day of grant of Environmental Clearance to

the respondent, that is 27-ll-2o14 as the beginning

point and the clay of stoppage of quarrying operations by

the revenue authorities ie. 7-3-2020 as the ending point

for the purpose of computing N factor. It is pertinent to

notice that the Committee had deducted 297 days from

the total days, by referring to Sundays, National

Holidays, etc.

The above reckoning of N factor is not only in difference

with the CPCB guidelines, but absolutely irrational and

t6.

ft'{q
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to be reckoned is the date of violation observed/due date

of directions compliance and the day of compliance

verified by the CPCB/SPCB/PCC. In the present case,

the Joint Committee had mechanically reckoned the

period between the date of grant of Environmental

Clearance and date of stoppage of quarrying operations,

as if the violations started from the moment of grant of

Environmental Clearance, The calculation made by the

committee is without ascertaining the actual date of

violation observed, and the date of issuance of direction

and compliance of such direction etc., is incorrect, illegal

and arbitrary. It is submitted that the Joint Committee

had arrived at thc N factor, mechanically and without

application of mind.

Without prejudice to what is submitted above, the Joint

Committee also failed to take notice that the quarry was

kept closed not only for 297 days, but far more than

that. The Committee failed to bring to the notice of this

Tribunal, about the stoppage of quarrying works during

the torrential rains and flood season, following common

standing orders of the Government. Details of non-

functioning of quarry, apart from the days reckoned by

the Joint Committee is shown as below:

Stopping of quarrying operation
in view of complaints from Sabu Joseph

or-o8-2077

Director
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Restarting of quarrying operation Ol-71-2O17

Stopping of quarrying operation in view OL-O4-2O1,8
of non-renewal of RMCU registration due
to objection on the part of Sabu Joseph

Execution of Rectification of deed O6-O2-2OL9

Resumption of quarrying operation after
the execution of rectification deed 05-04-2019

Stopping of quarrying operation 07 -03-2020

The above were not considered by the Joint Committee.

Reckoning of R Factor

18. The Joint Committee had reckoned R factor at 500,

instead of 250 suggested by the CPCB. It is submitted

that, the Joint Committee does not offer any special

reason to adopt such a higher value than the one

specified by the CPCB guidelines. It is submitted that

the .Joint Committee does not have any jurisdiction or

authority to hike the R factor in such a fashion, and the

procedure adopted for such hiking is absolutely

arbitrary.

The Committee had reckoned the non-compliance of two

specific conditions and 10 general conditions for the

purpose of imposing and calculating the Environmental

Compensation.

In so far as the allegations that the respondent had

quarried beyond the lease area, the same is incorrect

and without any basis. It is pertinent to notice that even

Fpr Covenaq[Stones pvt, Ltd.
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going by the demand notice, issued by the Geologist and

which is relied by the Joint Committee,the quarrying

beyond the lease area is alleged only with respect to

survey No.30/5 and the quantity of such extraction is

also ascertained as 405.75 Metric Tons, for which, the

penalty was also imposed and collected long back.

Except this, there is no finding, that the undersigned

had conducted quarrying beyond the lease area. At this

juncture, it is also pertinent to notice that the

Committee Report clearly mentioned that the area is

subjected to quarrying from 2OO3 onwards i.e. much

prior to this respondent came into possession of the

land. It is submitted that, earlier excavations by the

previous holders were also included as liability of the

petitioner.

In so far as the allegation pertaining to breach of buffer

zone, it is pertinent to notice that there was no such

condition in the Environmental Clearance granted to this

respondent. It is pertinent to notice that the

Environmental Clearance was granted in the year 2Ol4

and at that point of time, there was no condition of

buffer zone within the lease boundary.

In so far as the allegation that boundary pillars were

not maintained properly in so far as they are not

concrete pillars etc. are also incorrect. There is no
For Covenant Stones Pvt. Ltd.
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condition in the Environmental Clearance that boundary

pillars should be of concrete. In so far as other

violations of general conditions are concerned, the same

are curable and manageable and do not result in any

polluting instances as enlisted by the CPCB.

It is pertinent to notice that, none of those instances

are treated as instances of violation/non-compliance by

the CPCB in its Methodologr. In that view of the matter

reckoning all those instances for the purpose of

imposing and calculating environmental compensation is

absolutely arbitrary, illegal and ultravires of methodology

prepared by the CPCB. It is equally pertinent to notice

that the CPCB Guidelines were claimed to be followed by

the Committee.

In so far as the question whether environmental

degradation was happened in the area due to quarrying,

it is reported that going by the available analytical report

of the land, air and water shows no much degradation.

The finding that cxcess and unscientific quarrying

resulted in land form loss of bio-diversity etc is incorrect.

It is pertinent to see that excess mining if &fly, is

conducted within the quarry and not beyond.

In so far as the allegation with respect to mine closure

and mine rehabilitation etc. are concerned, it is pertinent

to notice that the quarrying lease is valid till 22-5-2023.
Foi' Co';enaitt sl;ttet; i'Jvr, Ltd,/@
['lf 5r;'ir ; I
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The quarrying lease is not yet expired. It is pertinent to

notice that the mine closure plan is to be submitted

before the proposed closure of the quarry. In the

present case the respondent has not yet proposed to

close the quarry nor its quarrying lease attained expiry.

In that view of the matter, reckoning of non submission

of closure plan as a failure of the condition is absolutely

incorrect and arbitrary.

Excess Quarrying:-

26. The Joint Committee in its first report and

supplementary report, treated the quantity, which is

shown in the demand notice issued by the Mining &

Geologr Department as excess quarrying from the lease

area and taken as the basis for computing

environmental compensation. The District Geologist

alleges excess quarrying against this respondent on a

premise that the respondent excavated beyond the

quantity mentioned in the order sanctioning the

lease/lease deed. In pursuance of the said notice an

order was passed by the District Geologist on l5-9-2O2O

by imposing an amount of Rs.6,71,O8,43O1- towards the

said quantity.

Aggrieved by the said order, the respondent herein

filed an Appeal before the competent authority and the

appellate authority allowed the appeal and set aside the

For Covenant Stones pvt. Ltd.

27.
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proceedings of the District Geologist. The District

Geologist went absolutely wrong in treating the quantity

as excess quantity.

True copy of the order of the appellate authority dated

29-7 -2021 is produced herewith and marked as

Annexure 1. In view of Annex.l order, the foundation of

excess quarrying is lost.

Without prejudice to what is submitted above, it is

submitted that excavation by a lease holder, which falls

within the purview of Chapter VIIB and IX of the Rules,

1967 and 2015 respectively, cannot be proceeded for

excess quarrying for the mere reason that, the lease

holder go beyond the limit shown in the order

sanctioning quarrying lease or in the quarrying lease.

It is submitted that, the quarrying leases of this

respondent was being compounded with Crusher unit

owned by this respondent from the year 2Ol3 itself as

mandated by Chapter VIIB and IX respectively. It is

submitted that, going by the Statutory Scheme

contemplated vidc Chapter VIIB of KMMCR, 1967, it

is mandatory for the quarrying lease/permit holder,

who is in possession of a crusher unit, to compound its

quarrying lease with such Crusher unit by registering

the Crusher unit with the Department. It is reiterated

that the said requirement is mandatory in terms of Rule

29"

30.
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48P(1) of Rules, 7967, The same situation continues

vide Rule 89 of the KMMCR, 2015. It is in view of such

requirement, this respondent had to compound its

quarrying lease by registering the crusher unit with the

department.

It is submitted that, those who have to opt under Rule

48P(1), had to pay royalty, at a rate in terms of Schedule

IV instead of Schedule I of the Rules, 1967. The basis of

calculation of royalty under Schedule IV is not the

quantity of rock excavated, but the size of the

machinery installed in the Crusher unit. The same

situation continues in respect of Rule 89 of Rules, 2015,

where an optee is bound to pay royalty in terms of

Schedule III instead of Schedule I.

It is reiterated that, from the year 2Ol3 onwards, the

quarrying lease, was being compounded with the

registered Metal Crusher Unit of this respondent and

had been remitting royalty in terms of Schedule IV/lll

respectively.

It is pertinent to notice that, quarrying lease is subject to

the Rules, 1967 l2Ol5. The conditions of the

sanctioning order granting quarrying leases or those of

the lease deed, are subservient and to be read and

understood and applied in the light of the Rules of

KMMCR 1967 l2Ol5 as the case may be.
ijcli" 1, 0,,,!i i ;li'l i,: .ri i^r *ri ilvt. t_ld.
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It is submitted that, once a leaseholder, chcnges over to

Schedule III/IV of Royalty payment system, by virtue of

the order of Director, Mining and Geologr, all the

restrictions which are otherwise applicable with respect

to the quantity of excavation etc. stand

amended/replaced/suspended, and stand in conformity

with the statutory scheme of Chapter VIIB/IX by

operation of law.

In such circumstances the rock excavated by this

respondent cannot be treated as excess excavation, even

if the same goes beyond the sanctioned limit. It is

submitted that such excavation cannot be treated as

unauthortzed or illicit or illegal excavation as well. It is

submitted that such excavation is covered by royalty

paid in advance, in terms of Schedule IV/lll as the case

may be.

The above view has been adopted by the Government of

Kerala as early as in the year 2OO8, when it decided

appeals challenging levy and demand of penalty alleging

excess excavation by quarry lease holders, who were

remitting royalty in terms of Schedule IV of 7967 Rules.

True copy of the orders passed by the Government are

produced herewith and marked as Annexure 2 and

Annexure 3 respectively.

For Covenant Stones Pvt. Ltd.

35.

36.

P)>

L
,Ni

)

\
\
btQt

,9,
olr-to\
t ,ri,

DE
67

Director



15

37. In pursuance of such orders, a meeting was convened at

the instance of Principal Secretary, Department of

Industries, on 24-9-2OO8, wherein,

The Joint Secretary, Industries(A) Department,

Joint Secretary, Revenue Department,

Additional Director of Mining & Geologr Department,

Director, Mining & Geologr, Trivandrum

and representative of the lease holders were also

participated.

38. In the meeting, it was suggested by the Principal

Secretary that no proceedings may be initiated against

those quarry holders who have opted to pay CRPS viz.

Schedule IV by alleging excess quarrying. Followed by

the said Minutes, the Director Mining & Geologr had

issued an order dated 2O-5-2OO9, restraining all the

District Geologists from initiating any legal proceedings

as against quarry lease holders who have opted to pay

royalty in terms of Schedule IV by alleging excess

cxcavation.

39. In para 4 of the Minutes of the meeting, dated 24-9-

is recorded,2OO8, the opinion of Principal Secretary,

which is extracted as follows:-

" The Principal Secretary furAher suggested

that, there ls no need of demandina roualtu

Director



It is further stated in Para 5, which is extracted as follows:-

"In the case of RMCU. the demand after

medsurement qnd q.ssessment of quarrled area ls

40. From the above, it is crystal clear that the Government

and the Department have been taking a consistent view

that those quarry lease/permit holders who have opted

to remit royalty in terms of Schedule IV by compounding

their quarry lease with registered metal crusher unit

need not be prdceeded against by alleging their excess

excavation. In other words, the excavation done by such

quarry lease holders/permit holders in excess of the

sanctioned limit cannot be treated as unauthorized

illegal excavation. True copy of the Minutes of Meeting

dated 24-9-2OO8 convened at the instance of Principal

Secretary, Industries Department is produced herewith

and marked as Annexure 4. Followed by Annex.4, the

,W
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directing the District Geologist not to initiate any action

against such lease holders who opted to RMCU CRPS

system. True copy of the Order issued by the Director

Mining & Geologr Director is produced herewith and

marked as Annexure 5.

It is submitted that, the Hon'ble High Court of Kerala in

its judgment in George Antony vs. Geologist, dated 20-3-

2Ol7 (2017(2) KLT 1093) had affirmed this proposition

by holding as follows:-

"I make it clear thqt since Ext.PTO confirms

the regime post 2OO2 to be one where the

petitioner could. have extrqcted. unllmited

mlnor lzrrlneral bg pagtng a CRPS, the Dlrector

of Mining & Geology cannot enter into ang

investigation post 2OO2 prouided that the

petltioner hqd obtqlned proper permits und.er

the consolldated rogaltg for that perlod"
In view of the above, the excavation if at all it breached

the sanctioned limit, the same cannot be termed as

excess quarrying or unauthorrzed quarrying and thereby

made liable to be proceeded under Rule 58/ 108 of the

Rules, 1967 and 2015 respectively. The Department

and Government is estopped from treating such

excavation as illegal. The excavation so done was under

the colour of authority and valid.

ven going by the TPH capacity of crushing machines,

42.
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rock, which is alleged to be in excess is incorrect. It is

submitted that, even going by the TPH capacity of the

crushing machines installed in the crusher unit of the

respondent, the respondent herein has not indulged in

any quarrying operations.

As already submitted, the respondent herein had been

remitting royalty at CRPS by registering its Metal

Crusher Unit with the Department and compounding its

quarrying lease with the registered metal crusher unit.

It is submitted that, at no point of time, the competent

authority, which sanctions the changeover of the

undersigned from the regime of Schedule I to Regime of

Schedule IVllll as the case may be.

True copy of the RMCU Registration certificates issued

by the competent authority with respect to the quarry of

this respondent are produced herewith and marked as

Annexure 6.

In view of the above and other contentions to be raised, it is

submitted that the report submitted by the Joint Committee may be

rejected.

Dated this the 15tt day of February,2022.

45.

For Covenantslones Pvt. Ltd.p@
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VERIFICATION

I, K.C.Ramachandran (Kattil Chittezhath

years, S/o.Krishnan Kartha, residing at

Ayyappankavu 682 o1g, do affirm that I am the.Director of

M/s.Covenant Stones pvt. Ltd; the 3rd respondent and hereby verify

that the contents of this additional objection are true and

that I have not suppressed any material facts.

Dated this the 1Srh day of February 2022.

For Covenant Stones Pvt. Ltd.

pb,l,p.

Ramachandran), Aged Z6

'Ramya', Welcome Road,

correct ,and

Director

3.d Respondent
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GOVERI{MEff.I OT' KERALA
Abstract

Industries Department - Mlning & Geology - Appeal petition filed by
M/s;Covenant Stones Pvt.Ltd., Katta, Cheeranikkare,P.O, Vembayam
under KMMCR, 2OI5 * disposed of - orders issued

TNDUSTRIES {A) DEPARTil{ Er{T
G.O. (Rt)No. 78A2A21IID Dated,Thiruvananthapuram,
29107/ZOzt
Read: - 1 Proceedings No.98/,2011-20 L2134991M312011 dated

20.05.2011 sf the DirectorrMining & Geology Dept.,

Thiruvananthapuram

2. Proceedings No.508/2OZ$-ZUDOT/MU3455/2O2O dated

08.02.2021 of the Geologi st, Thiruva n a ntha pura m,.

e Appeal petition dated L2_..O2.21?l.filed_by M/s.CovenantJ' Stdnes hrt. Ltd., Katta, Cheeranikkara.P.O,Vembayam,
Thiruva,nanthaBuram.

4. Judgment dated 17.02,2A21 of the Hon'ble HC in Wp(C)

No.4138/2o2L.

5. tetter No,839lDATfti4/2021 dated 09.03.2021 of

Geologi st, Thiruvana nthapu ra rn.

SBDEB

Vide order read as Ist pap€r abote, the Director,Mining & Geology

Departr,nent, Thiruvanaathapuram has issued a quarrying lease to

M/s.Covenant Stones- Pvt,Ltd, Katta, Cheer:anikkara.P,O, Vembayam for

an extent of 5.7782 Ha of land.,comprised in 5y Nos.Z9l2, 2913,30/4 at

Thekkada village and Sy.No,47Or 472/5, 472/q 4741L, 471/1-2, 472/4-L,

(
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4741t-L at Manlkkal village in Nedumangadu Taluk in

Thiruvananthapuram district. On a site inspeftlsn in the leased area , the

Geo-logfst,fuund illegal extrartion of 931714 MT of Granite Buildi,ng stone

and hence issu,ed a dernand notice dated 15.09,202{ demanding

.Rs.6,71,08,43O1, towards roytlty, pris and fine fOr the illegal extraction,

The appellant,company filed VvP(C)No.284gZl2O2I. against this demand

notice and on the basig of the Judgment dated 07:01,2021 of the Hon'ble,

High Couft in this Writ Fetition, the District Geologist,

Thirunananthapurarn heard the appellant and vide proceed.ing read as

Znd paper a.bove, the appellant cohpany was directed to rernit the

amount as per the demand notice dated 15.09,2020. Agalnst thls

proceedings M/s.Covenant, Stones F!*.LJd", Katta, Cheeranjkkara.P.O,

Vembayam filed an appeal petition read as 3t.d paper above before

Government,

2) Appeal has been filed on the following grounds;-

i) The order dated 8l2,t2A2L ls passed without considering any

relevant factS and ngne of thn grounds I. oDjections raised by the

appellant wer€ considered by the respondent. The respondent, by stating

thati the previous officer hsd a,lready refer:red the rnatter to revenue

reeovery proeeedlng had disp-osed of the mattef,

!!) The allegation level€d agaihst the app-ellant is that the appellant

had quarried in €xcess of the permitted quantity from the lease area but

there is no allegation to the effect that the appellant had excavated from

beyond the lease area or beyond the expiry of the mineral concession.

Being a holder of a Registered Metal Crusher Unit having a quarrying

le5se, was bound to pay royalty at CRFS, at the.rate specified in schedule

IV instead sf Sehedule ! of Rule L96V. Acco-rdingly, thq appellant had

been payrng royalty at CRPS since 2013 onwards. The distinguishing

feature of CR,FS 'ts that the said system it is nqt on the basis of actual

w
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ce
under Rulq 108. Botfi these provislonE prcivides for special provislons for

persons who opted for CRPS. In other weds; the penal provision will

attffict wlth respect to CRPS holders only if the events, centemplated

under the respectiye:prcvlstons have t?ken plbce.

iv) whila renewinE the RMCU reglstration, the competent authority

has never restr.{ctgd the quaotity of extraction till 20L7, Only thereafter

thpt, the ?uthority used ,to stlp.ulete that the excavatign may not go

beyond thn approved ntinlng plan quantity. The appnllant had never

vtolated the said mandete as yrrelJ" It is sqbmitted theU the roclc so

excavated and rcmoved b'y the,appella.nt ls covered by royalty, paid under

the CRPS syst€m.

v) The respondent has no case that the appellant had

excavated Seyond/outside ttrre leased., area or qfter the expiry of mineral

cohcession. In the absence of any such find-lng, the very initiation of

proeeedings against the appellant, who is an optee of CRPS is absolutely

without Jurisdiction and a-uthorlty .

vi) The rate at w-hk[r the Royalty and Frlce are computed, for

the alleged excess quantity, is absolutely wrong, erro,neous, baseless and

wltheut Jurisdictlon. It is submltted that the respondent had reckoned

Rs.24l- per M,Tl as rate of rcyalty fur the purpgse of calculating the

various components of the Impugned order viz., Royalty and Prlce. The

rate of royalty @Rs.24l- per- M.T was introduced vlde G,O.(P)

Nq,UlSlID, dated 5-1-2015. The.re is absobtely no finding in the

impugned proceedlng or in the show cause notice that the excess

quarrying was coedudted only'after this order. In such circurnstances, the

computatlon of royalty at the rate of' Rs"24l- fo,r the'alleged excess

exeavation is without any basis 86d illegal.

viilThe element of Prlce r*as omitted frorn 1fi6, penEl provision

viz.Rule 58(2) of the erstrlrhile 1967 Rules, vide GO(F)No.2/2008/ID,

\X
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dated 2-1.2008, The $ame WAs never restored into the Rules, L967 till its

super session by the present Rules i.e. Rules, 2015. In view of the

aboye, nO amount can be irnposed gr enfiorceable as price'for the period

dgrfng which l9p7 Ruleq,Urete iI forqe.

'viiifihe quarrytng operafions were disnrpted frorn the year

2015 onwards seve-r'af tirnesulhe petitioner could not conduct quarrying

operetions singe the yea.r'2016 onward on a regulaf fasfiton due to non-

issuance of MUvernent Perrnit; stop rnemos etc,

3) After fil,lng the a,ppeal before the First Appellate Authority in

Gofi., the appellant had, flled a W,P(c)N9. 4t38lZl before the Hon:High

Coutt aggrieved on the reuenue recovery action initiated against the

appellant; while the apBeal is pending in Govt.The Hon'High Court ln its

jUdgemen!, di,f,t7,2.2021 dispose of the writ petition directing the First

nespondent to hear and disposc, of the appeal within a per:iod of three

weeks from the date of receipt of the Order.Since 3 weeks time was not

sufficient to examine the appeat and dispose it in a just and fair manner

soEte more time was required .Therefore the Fi6t respondent had moved

for an extension of 4 months time befOre the Hon: High Court.

4) Th.e Agpellate Authori[y heard the ap.Fellant and concerned

officers of Mining and Geslogy dept on 20.3.202L. The appellant has

informed tfte following rnatters :-

The appellant had been granted with quarrying lease in the

yegr 2011 aad compnertee-d productign.The atea was Eubjected to

quarrying earlier. The quarrying lease dated 23l5l20t1 eXecuted with

respect to the above referred lease area is valid upto 221512023. Since

the aFpellant is.a ,h-older of a. Re-gis.(e.red Metal Grusher Unit and in view of

thermandEtory pnovision under Rule 48 P of Chapter VII B of Rules 1967,

the appellant hEd to opt Cqnsolidated Royalty Payment system for

pBying royalty at the rate specified in Schedule IV, as early as from the

\uK
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detail prqpefte$ by the aFBellartt , doeuments produced and the matters

informed white hearing and also on,the reports furnished by the officers.

7) As reEaids granite stones are concerned, until the )€zrr 20A2,

peFmlts ware gtanted under rOya,lty !o be calerlated on the agtual amount

of extraction done. llovuever, post Febtlu64t 2OA2, when the lGrala

Minor Mlneral frnession (Amendrnent): ,RUle 2001 came into force, a

co.nsolldated toyalty rsgime is Introduced .'The dlfference in regimes was

. .,.tha't by paying a fixed noyalty under schedule . IV, the obllEation to pay

I ," 
'she 

royalty'at'the,rates specified in Schedule - I was exernpted.It appears
/

^ . that the petilioRer wqs, until the year 2013, paylng royalty at the rates
I

" 
, spucifled in scrredule -,I of the Rules, that is to say, for the exact quantity

', / ',' ,, of granite that was extracted. In 2013 the appellant apted for

' Eon$olidated royaltY by Bayiqg a fixed amqunt under Schedule - ry
' instead of the rates shoWn at Schedule - I.

' 8) Introduction of the CRPS by Govt seems not based on quantity-

specific. As per pare 208 0f the Budget Speedl 2000"2001 GoW have

royalty from the,granite metal quarrles based on the number and size of

: the rnetal erushfng machlnes,in order to make colleetion simple and easy .

- t GoW had implem-ented, the proposal by arlrending the KMMC Rules t967

" by the Insertion of {ix a) in rule 3 after clause (iX) and Ghapter VHB,

vide G.O.(P) no.,19t70g2/lnd dt. 28.02.2002" As per this arnendment ,a

,,,, rregistered: metd,Erusher unit means a unit engaged in the:business of

, crushing gra-nite sbnes:into agglegates by means of mechanical devices
Y ' 

Dhat conforrn to specific jau sizes and" dimeflsions ,which has been duly

, . 
_ 
f€gistered with the Mining and Geology a'nd Bossessing valid quarrying

' 
lease or permitf tis the case may be , on payment of consolidated Royalty

at the rates .speeified ln schedule fV and the system of eonsslidated

royalty paym€nt 'meEn$ a holder of r"eglstered metal crusher unit for

\r.
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Broductiort qf ;4etqlE of Veriou$rslzE frorn gfinite building $tones, who ls in

:possession.of,,quarr)rlng lease,or permit,, fls,'ttte case rflay be, shall opt to

consolidated royalty at the rates specified in Schedule fV instead of

SaYlng royaity at the rates specified in Srhedule I.
'9) Erom the above ttis elear that the annual consolidated royals

is based on the size of the Jaw of the metal crusher units and not on

the m.ineral removed by hlm from the la'nd at the rates specified in

schedule I in terms of tonnes. Later Govt have decided to amend the

KMMC Rules t96V by revising the royalg based on the number and size

of the metal crushlng m:Bchines considering the disproportisnate

production and eUantities fixed in the Iease grant , vide G.O.(P)

no.V2008And dt. 01.01.2008.The rates were turther revised vide G.O.

(P) no. U2015/lnd dt, -05:01.?015.,

l0) In nowhere in the Govt Orders there is spggification of thq
quantity to be_ mined when lessee a_qqts tor CRPS. _If, accordlng to the

Geologists, the adoption Of the RMCU system does not mean that the

quantity of mining is unlimited and only the quantity deflned in the

Mining Lease Deed before the lvtining Plan comes into fsrce and the

guantity spec.ified in the respective years after the Mining Plan cornes into

force shquld be, mined, then they Should have stipulated the same while

issuing the registration certificate (Fornr.L) and other directlons

connected therewith\In this particular case the lessee has opted for the

CRPS w.e,f.27.3.56f3 and it is only frorn the Fy 2017-18 onwards that

the quantity stipulation is seen imposed by the DMG.

lX) Slnce'the appellant is a holder of a Registered Metal crusher

[Init and ln viaw of the proyision under Rule 48 P of Chapter VII B of

Rules, 1967, the appellant had opted for Csnsolidated Royaky Payment

system for paying royalty at the rates specified in Schedule IV, as early

as from ttre fear' 2{l'13 onwards" The registration $1q5 [sing renewed

Yx-
Scanned wllh CamScanner



a,

File No. t NII-A4I55/202{. IND

a7
frOfr,r time to tlme tlll 2OAg, The metal crusher unit is having a Cone

enrsher and t6f machine for production of aggregates with epacity ot

2015 and 268 I-tP respsctively ln additipn to a Prlmary Crusher"

LZ) The complaint, that was rpised pgainst him was that under

the consolidated royalty pafrflEht scherne, the petitioner has extracted

large quantity Witho.ut ref€rence to the,actual :royalty .paid, by hinr. It is

seeo that tne DMG has no1 lpsu,ed, any medified circufar sub.sequent to the

circular issued vide 8925 tM3lzOOO dated zLlstz$Og. This means that the

Status remained the same

13) It ls seen that while r,enewing the Registration for the metal

Crusher unit$, the appellant wE$ directed to maintain certain registers as

per r:ules and he should subrnit these registers before the Geologist as

and when Movement Fcrmits were issued and to submit m.onthly rehrrn in

form-F and anrlual Statement in Form-G of the KMMC Rules. It is further

instructed to rnaintain a register showing the dally production and sales

.It is also seeR instruCted that if he deviates from the above instructions,

the DMG will be forqed,to cancel the registration Qianted tot the Metal

Crusher unit,The RMGU has been renewing by the competent authority

from time to tirne till 31.3"2018.In gny such proceedings the competent

authority had not pfaced.any rcsriction on excevation either area wise or

quantity wise. Slnce the appellant ls rnalntainiog all the registers as

dilected by the competent authority, it was up to the cornpetent authority

to take actlon against the appellant, ds and when he made the

inspections of reglster as part of the prooedure fOr issuing movement

gerrnits or granti4g renewal. When there wus Eufflcient chances and time

for taking penal actioo against the appelfant, if any, it is unjust to take

the same after a Iong, time , thereby depriving the appel[ant of the

benefits he would have get fro,m the laws prevalent at that point of time .

L4) On the above grounds, it seems that the contentions put

)

(
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turth !y the appe lant deinands revl,ew of the decision taken by the

Geologist, In such circumstances, the pr-ocegdings read .as 2nd OrO", 
i/

u!9ru by the Distiict Geologist is set aside,/,"ihe appeal is disposed of

directing thg,Dlgtrict, Geolggist, Thiruvana'nthap\.rrarn to issue proceedings

afresh to the appellant| after veri$inE whether there is a;ry case to be

purs-ued aEainst the Fetitioneq taking lnto ac@unt the contentions

putfo*h b-)r the'appetlant vs-rth respect to the rules, the sanctio.rns issued

for extraetion of rllinerals and the quantity of minor mineral extracted as

per the records, but only afrer issuing a prcper notice to him. If there is
' any clariticalioh aee-ded'on the a'mendments- made by Govt ln the KMMC

Rules 1967, the Geologist if free to seek the same frorn Governrnent,

through the Dlrectorl Mining and Geology.

Shaher Banu
Joint Secretaty

To:

The Advo-cate' Ge$aral, Ernakulam (with eovering lette.r)
M/s" eovena rt'Stones Pvt" Ltd,, Katta. Ch eer a n ikka ra. P. O,

f Vernbayarn,
\ The principat (Audit),

Thlruva:nanthapuram.

The AGmu.ntEn:tGFnFfet (Audit), ThiruVa nantha'pura m.
The Dir,ector, Mining & Geotogy Depar"tment,

Thiruvananthapuram.

The DistriG G€ol$gig, Thiruva nanthapuram,
stock Filey' office coPy

Forwa:rded lBy order
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c.O (Rg No.e96l2011/tD

An t o xL\ure

ru*urvananrh apvra,,., 71, / og / 2077.

GOvERNMENT OF KEnala

@ist
Indush'ies Department - Secclnd appeal filed

K.K, Rbcks and Granitos India Pvt Ltd under

issued.

rNDr.rsr[rEs 1a) np]ffi;6

9,oe0 No,399l11/tD dated 15 / 3 1 2s1r.

*r#"H[:i"11:i;:Lil:1 
filed.g sri A,,,., varghe e, M.D, K.K.Rocks

.T5$t#::{Kif!|*1ff 2v/o7t2o11rromDirector,Miningand

ORDER
The District Geol0gist, Thiruvananthapuram issqed a demand notice directing torenrit an amount of Rs.29,7-l.,ggg/ - towards arrear royalty and Rs.L,00,000/- as consolidatedroyalry' Against this Mr' Arun Varghese filed appeal before Government have disposed ofthe appeal filed by shri'Arun varghese vide G.o read as 1rt paper above with a direction tothe Director, Mining and Geolo gy forreassessment of the case, based on the above findingsand fio issue fresh notice to the appellant, if any a*ear royalty is due frsm him, For doingthis freshrneasurement of the q'antity of granite,extraqted by the appe,ant can be made by'dqputin6a senior ofheer from his office ;;;essary and fresh measurements madeshould be in the Presence of the appellant- ;;rant in turn sha, rernit the amount asper the revised nofiqe thus issued within the time;;. stipu ated therein.Aggrieved by the above ord

ffi I,ffi:u6o,eberore""".,.;;::',il::::Tffi 
j;l,ffi ;;:,T;r,.ffii::

The vigilance and AnH corrunrin- n_ rrupHon Bureau have conducted a surprise check and
erroneously concluded existence
assessins the technic, 

"* ;;;; Jr;:',::: ff :: ;ffitrJ:.:,lffi :,;*:

Read; 1.,

2.

2.
(



/l 4,c
L-/ Aoa"xuda fr>

;notice to remit arrear royalry of Rs.2g,7 
Lggg/- as observed in the vigiance and Anticorruption Bureau check and consolidated 

voyarwof Rupees one rakh. since the craim of

#::J:,T):*::iil,1'.TH,,,#;.ilT:,::;:::H[ff n,o'*

But the claim for arrear royalty of Rs,29,7r,B[g/-was not ro*r,a"a on the statute.
Therefore the first appeal under Rule 49 of IGTIMC Rules 196.2 was filed before the
Government' The said appeal was disPosed with a direction to re-assess and re-fix the
mined quantity and send a notice of revised claims. Aggrieved by the said order appeal
was filed as the state are regulated by the KMMC Rules 1967.rnthe said Rules the miner
has to pay royalty to Government foJ the mineral exhacted. The said Rules provides two
options to pay the royalty' The first option is the payment of royalty on tonnage basis laid
down under Rule 48 P at the rates bpec,ified in schedule 1'1 of m,ruc Rules 1g67. The
second option is the consolidated royalgr under Rule is p paid aririually d.e-pending on jaw
size of the"frrrsher at the riitds speiilidd in sch dule{v of xtrIMc Rutbs 1967. The Ruie 4g p
of the 'said Ruleu e* 

"s"ly pfohibit realizatiori or royalty under schedule I and IV
concurrenfly.

: 
'J'he eomPany had been operating-the above said crusher and.,quati-{es und.er the

consolidated royalty regirhe since the financial year 2Q02. The Government order has
lFeFed *-liE P9'sition causin$ inj*y to theicompany. In fact,it beco'mes ,a dguble impos and
44 

- 
4Xeflity a" royalty,has be€n alleady remitted under schedule tv arrd. the purported

noticp under the above Governmeni order is a further clairn under Schedule L which is
expr*;'sly prohibited under n rt" as P of KMMC Rules 7967. Inthe AIR 1990 Bom 239 pB) it
has been laid down that such ill.gal levies must be refunded. The doctrine of ,,unjust
enricfimen( b apparent in this case since the Govemment ord.er is a direction of assessment
otxoy'ally under schedule 1 when royalty under &hedule rv has been already remitted.

It is further submitted that in a siqillar case the first appellate authority in the poabs

:ty"t 
Producb Pvt' Ltd. vs the Government of Kerala has disposed forlr appeals against

similar claims with explicit direction that snss royalty under schedul-e rV is realized,
royalty under fthedule 1 is not due. when there is such clear cut policy decision of the
aPnflate authorify the Government order is ultravires to the said.ordei and proviso of the
statute' Therefore The Constitutional provisien of Equ4lify before law is vifiated.
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reported tha 
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Rocks and G

on inspection of the qr;arries and related d-dtrume

the above firm possesses h^/o quarrying lea 
, one in sy.No.a9/3-1,4913-2,4913.-3 and 54/1

of pallichal Village, Neyyattinkara taluk oVQi an area of.1'550 hectares which was granted

forl1yearsbytheDirectorof 
Miningand ology asPerproceedingsorder No'253/2001-

2aozl5{4xlM3/2001 dated 7/s/2001 an$''ithe other over an area of 2'4850 hectares in

Sy,Nos. SZl3,52/3-1, 52/3-2, 53/3, 53/&, fi/3-2 and 53/4 of Pallichal village,

Neyyattinkara talu:k which was granted for ten years by the Director of Mining and

GepIogJ as per proceedings order No.174/0004-05/4743/I'/13/0+ dated 27.06.2004' These

two quar-nes are contiguous. The appellant company had opted for consolidated Roya\

paymentSystem as per Rule 48 P of the t{-96afa Minor Mineral Concession Rules with effect

from 2S/S /2002. The Vigilance, *d. i.Nnti-Corruption Bureau; ThiruvanarithaPurarn

condgcted surprisE check in the quaniesr:irh OSl72/2005. That is, at the tirne of inspection

the quarries and crusher unit were func$ning as per the provisions coniained in chapter

VII E of the Kerala Minor Mineral Cond€tsion Rules. Since the cornpany had opted for

Consolidated Royatty Payment System.foorrt2S/812002, the royalty of excess quantity of

gradtestones removed from 2818/2002i[o 08/1212005 cannot be dernanded as per RuIe

17 $)and at the rates specified in Schedille I of the Kerala Minor Mineral Concession Rules

in addition to the receipt of advance consolidated royalty specified in Schedute I of the

Kerala Minor Mineral Concession Rules. The actual demand had to be made for the

. guantity oI stones rqmoved. upto 28/812002. On inspection, the Geologist could not

compute the quantity of stones removed only upto 2818/2002 .since the quarrying

operation has been continuing from August 2001 onwards [t is also learnt that there had

been quarrying operafion in the same quarries prior to the grant of quarrying lease on

218/2001,, AIso, there is ns method to quantity the stones rernoved priol to 2/8/2001'.

Since there is no evidence to prove the quantity oI stones removed prior to2S/8/2N2 (the

date of option to Coruolidated Royalty Payment System), it is unjust and illega! to deoand

royalty of the whote quantify of,stone ,ernoved upto 08/142AA:5 (the date of srrr'prise check

by the Vigilance and Anti Corrupdon Bureau).



,,, 3A An., €^.r)q€{ " 
Again on 28,/04/2077, the appell arttr S 

,,r ^ ^r---r - 
'\'

_ ro ( ,.d a second appeal
before the Government challenging the (r'v \

tlris appeal, the appellant I'ras requested to re*' d 15/03/2011' In

th" Ke;;" Ivlinerar Concessio^ nrt., and G'a of the Rule 48 P of

true that in simirar cases trre Government havt ted 2/ 9 /2008' It is

ices qf the Director
o( Mining and Geo)ogy for realizing toyalty of the excess quantify of stones removed
upholding the Rule 48 p of the Kerala Minor MilelalCon..rrio. 

nuf", D6:7.
Governnrent ave exafirinecl the case in detail u.ri+h rL^iil with the report of Director, Mining

and Geology rea'd as 3.d paper above and the Petitioner was heard in person on3/g/201,1.
In the hearing Shri. Arun Varghese appeared, Presented doquments in support qf his
contention. As the appellant has opted for eort5slidated royalty from ZOA2,the quantity
became immaterial as per Rule 48 P. Similarly,;it is also found that there was unuathorised

To

quarrying i1 the land even before the present lessee has acquired guarrying permission.
The lessee has also paid penalty of R,s. 7i00,000/- as suggested by the Vigilance and Anti
Corrr:ptionBureau. In view of all the above the appeal is_allowed

(BY ORDER OF THE GOVERNOR)
ALKESH KUMAR SHARMA,
Secretary Industries (lp) Dept.

irector of Mining and Geology, Thiruvananthapuram
lAItn .varshes er Minu sins Di.?il;;ia ra' R;;k;';; G ra ni tes India Pvt Ltd,I"Ekl T .C.2 / J4sz, patiori, rri-rar,arr*.t

The Geolo&st, Thiruvananthap ;;.
I|] ::,:..,.r_11 L.:: 1,, 
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Ann €runt +L
';._ :,*j $ .,J.,n{.?ii8ri*r,Je lheni!; ?t;4ijii."; :*

GOVERrNDusrR 
f,?i,No, nE 748/A 3/2.0 (|B/l,D

Sir,

From

To 
Thr: ppinsiFal Ssqlprxr.y to Govt,

, .TI* Prinsi;r61 ,q
*i'he Drreclor ol epartmerrt
rne chairman, tti,lrljrrr^, hapura.nt

u'ornilritteq TC 11/S4 r Unit Owners

sub:-t;rdustries. ,.. 
l' Pafiom (P'o r-,,m'

treissues #^.#lrIU* the Ffinoipa't secr,biary,tb dBcqrss orr
- Association - p6q. -.r'uatlon:6in"glt.radM'otal'C,rusrlliUnildi,,;"

Ref:- Govl. Letter oilir.n No ,Jtg. 
S 0,9.0g

olarti

4

ThiruvatI a r'rLi; a purairr,
Qated 25 10,2008"



o,f Min{ng an('Geol,ogY,

ilelil lnOUstrles Atta"ehao'kat P'O',

sher association informed that
to De ap,proved as Mines

Mgnagers, Il4ines .fqreman. ib.laster in the quqrries,in thd State
quaiifieation, for these posts

AnnexL,{nt (L

6. shri. Jacob punnan, tr4in:irig consultant, Az4 Kanakprragar,
Thiruvanarrihap u r:a m-6gS 003

7. Shri. Varghese Joseph, Treasurer K.K Rocks & Granites, TC 1113497,
Kottackal, pattom, Ihiruvananthapufam:

l'he pr:incipal. Secrqlaiy welc,or.ned ihe participants and requested to

present their issues one by one.
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31shoutd be adoPted for all future 
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pernrit/quarrying ]ea9e, by the Tnrnu 
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I :,L'j- €ase of RMGU, {he- Uertanull rfro,i" i1 
"-e li..ffi H.Ht :k Jl ; H

quarri# area is not aoolic{[_1g.
r h'a r'1rl leh;a r nr,r rn.^.i: .
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AnoexWt M

i, n, r, *r,,or{ A s ron^I9#}f, iv,! E r A L c R u s H E R u N t r' (See Rule 48 R)
Nc.l 08/2013-14/RMCU/TVpfdt/rs25/M3/201 3 Dateci : 27n3ft013

lnei:rl ciusher trnit for' rnalling various sizes of

e Karela i,!!nor Mineral Ccncdssion Rules, 1967 tr:

Stones (P)t.in':itei $hop I'io, 2Si', lvllikko]a,

y reelstersr'lo operats lhe'crushlng units and

nes ihsreot

Location of the
regisleled crusher
unit & facitity

Distrlct

'Extenl

si'.'t{o
Village
Taluk

227,30 Ares
470
[lf anlckat . I

NedumangaCu

r ThinrvananthaPurain

ThisregistrationwiIlbeinforcelcilhefinanc!alye.ar?01.3.29]4

The regisiration lrrent ptace in a part of the premlses open tolhe
public.

Tlre registered crushei un:t sha!! coirply rrrilh ilre provisiorr.s
(Development and Hegulation) Act, r gs7 and thtr Kerata Minor iifineldl
e ll ord".rs issued by the competont authcri\. in this regard.

titis the 27ti {afo_tMerc!_3q!!
cornpetent authority )

of thel ft{ines and Minerals
Concession Flules, .1967 and

sd.
. .,C.TIALARAIIAN

DIHEoi(}fr OF II,IIINING & GEOLOGY

Vellajrainh;r lan:

The registered metal crusher unit shali dis6,lav in a prc,'m neni place in 'a part of the
lhe true list of granite aggisgaias otfered (or sale i,ry tnsnr.

{iri, Sabu.ioseph, L{ana gin g Director,
Coverant Stons,i (P)l-imited Shon No. 2J7,

lr,lukkola, Netta';arn"p, 0, 1'hiruvanatthapurai"n 69101 3
Ccpv to :

Thc Geologist, Dis';ri.:t. Cfljee: Thiruyanarithuprrrcnr
Stock File, File
chalan No.40P ciated. r}tS2rls remittec!at siub 1i,easrrry,
for Rs 4,00,000/- ( Hupees four lakhs only) , ''

Ouarryinq l€E ,..,1
Pro.Order N 'rtiS. 

Sfr,,OllfUtt
-a

. (ei,c.rOsr1 . ' ^J$^^r-.-.ffi9
Seriior Superin terrdent
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i(0.282Sif,i3/20r 3

Copy to:
actions),

+)

Fronn :

The Direcior oi fuilning & Geclcgy
To

' Sub:' Minss and fiilri:rais - irflnci fuilnerals. Eegistration of crusher unii to

Shii. Sahu J.oseph, lo{anaging Directcr, Coye.nant Stones (P)Lirnited Shop frlo, 237,- Mrukxcre, Nettavanc.p.o, Thiruvanarthaplural':,: 0gs013 - reg

H:f :' i ) Lr. No. 32giu0Til.1L/20'13 ciid. i6Ai3,,20iir ot tSie (ie6tcgist,
- District 0f ice, Thlruvanenihapr.rrann

z ) R e g is rrari cn i{o, 1 09 i 201,3 -1,4 iP rri C U,Tr/ F M t 2:eii l i # l 2Di 3 dt c). E7 t (t3 t zC1 3

I arn iornarding he?evuiti'r a registraiicn ln'i:orm '5' for the finjiicial year Z1lit..Z4fi
granted.to'Shri, Sabu J_cseph, fi'lanaEiilg Direcior. Covenar,t Storres {p)i.imiieel 

'$hcp 
Nc. f3i,

I/l'il:kolc. l'lettayanr.F.0, Th!t'uvar:antnaldr"ann 695013 for chang!ng ci,,+t, i.s gie ccnsclidarei{ ro1,a!t1,
schene as prcvided in Kerala L4insr !,iinera! Goncesslcn Hulir:, igfi. l,r.ihis reEar# tiia f,::li,l,,*lag
instructions are issued.

1' Every. co.nsignmei'rt of granite L'lliding stone despitched uncier this registratlon
shall be invariably be accompariied by a certiticete of dec.Faich ln Form ,pi ol the" Kerala lr/iincr tilineral Oonceesion Rufes,lgor and on 6* ,eyuise i' Suffered Consolidated froyalty" urder,th:- signature al of officbr o; ii.,i,
Department in charge cf the districi rthere ihe cru.+he:2, . fl4ontniy antJ annuai .reiurns es per thc" provisiti"ts oi' Ke1aii.1 Minoi. [.4inerai
Ccneessi';:r'i [ules; 19i7 it:;ve to be filed as laid dotvn.ii.i tiir staiute,

Any deviaticll or larsg oft foui'pa/i ic confuiln io the ai:ove i;istrii'crlons may b; li,abletor
summary terrninatici ei tnis registration v.rliircut preii:dice of any ac-r!cn* thaf.niay Ue institur+a ,.r
accordance with ihe statutE.

Yelrs farthiully
t-^.o --)

-t

A (1a4 xua? ry\',-/

[]irer:f;:et-r cf iltning t Gr:oic';y
Kesa ua i.'.isepu i"rii, l"'; i!;:i'r) P. 0.

' Tiriirivanaiilhapr,rrn,i
. Tel: 0471:24,i74iS
Fa.;: 0471.?4t74?g .

E. meil: i;Ieciar 0 dmg, lle;'a la.rl}'..;:
!!fe!:; I1tj,/r'Erllg'(sji!.!!1,4i1,.,.,

[rated: z7iir;tit013

&,*r.K,ril-ilSf,{i,fc
The Geologist. l)isirir*t tf.'ice, Thiruvananthailrraii'] ( lor inic;nrat;cri and iorlovr up

D
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Directorate of Mining and GeologY

-, KesavadasaPuram, Pattom PO.
.' ThiruvananthaPuram-4

Tel: 047l'2447429
Fax: O47l'2447429

E,mail: director, dir.dm@kerala. gov.in
Web: www.dme,kerala.eov.in

9+-a
++

Dated:311312014From 
:

The Director of Mining and Geology

To
,/

\ 9t{SahuJoseph, Managing Director,

-Govenant Stone(p)Ltd, Shop No.237, Mukkola,
-Nettayam.p.O., TVpM l

' Sub:- Mines and Minerals - Mini:r Minerals Registiation of crusher unit to -to Sri. Sabu Joseph, Managing Director, Covenant Stone(P)Ltd, Shop No'' 237, Mukkola, Nettayam.p.O., TVpM- reg.

Ref:- 1) Lr. No.801/DOT/MU2O14 dtd.24'32014 of the Geotogist,

2) Reg istratio n No. 5Z 20 1 4, I S tR MC U/TVPM I 43 1 0 lM3l20 1 4 daled
31.3.2014.

I am forwarding herewith a registration in Form 'S' granted for the financial year 2014-
2015 granted Sri. Sabu Joseph, Managing Director, Covenant Stone(P)Ltd, Shop No. 237,
Mukkola, Nettayam.P.O., TVPM for changing ovdr to the consolidated royalty scheme as
provided in Kerala Minor MineralConcession Rules, 1967. ln this regard the following
instructions are issued.

1. Every consignment of granite building stone despatched under this registration' shall be invariably be accompanied by a certificate of despatch in Form ip' of the
Kerala Minor Mineral Concession Rules,1967 and stamped on the reverse "
Suffered Consolidated Royalty' under the signature and the seal of officer of this' Department in charge of the district where the crusher is located.

2. Monthly and annual returns as per the piovisions of Kerala Minor Mineral
Concession Rules, '1967 have to be filed as laid down in the statute.

Any deviation or lapse on your part to conform to the above instructions may be liable for
summary termination of this registration without prejudice of any actions that may be instituted
in accordance with the statute.

I

V/DlREcToR OF MINTNG & cEOLoGy

Copy lo: The Senior Geologist, District Office ,Thiruvananthapuram(for infoimation and follow
up aclions)

w



Location of the
registered crusher

unit & the facitity

Anne TIGM O.jL><r+{
REG/s'r.RArloN As 

^.n,5iE[3, 
MErAL ,R.,JSHER uNtr

ule 48 R)
Dated z 311312014

metal crusher unit for making various sizes of
he Kerala Minor Mineral Concession Rules,

Covenant Stone(P)Ltd, ShoP No. 237,
istered to operate the crushing units and sell the
hereof.

_ Jaw size No. of iaws
Gone crusher : Tffi6T-e onry;
I r^rVSI : 1 No (One OnlY)

Extent
Sy. Nos

Village
Taluk

227.30 Ares
470 '

Manickal
Nedumangad

District : ThiruvananthaPuram
This registration will be in force for the financial year 2014-2015

Senior Superintendent

JR

v.

rtion
7-?ira.'zotstzor'

. 1.PrO. Uroer NO. YO/ZU I l- tAJqJv,wt)tav t t r)tu, Lv'rt.v t t

l_
I



(Office Seal) W
Signature and seal of Competent Authority

GEOLOGtSI

DtsTRlCr oFFtot
tn 0tilili0r0fol'lll
Illl]Jiltrflxr,r[rr-,

FORM R
(See rule 49)

The Kerala Minor Mineral Concession Rules, 2015
GOVERNMENT OF KEMLA

DEPARTMENT OF MINING AND GEOLOGY
DISTR ICT OFFICE,THIRUVANANTHAPURAM

MOVEMENT PERMIT

No, 1/201 5-1 6/RMCU/CS/94't/DOT/MU1 5 Date:31-03-2015

Sri. Sabu Joseph, Managing Director, Covenant Stones (Pvt) Ltd, Shop No' 237'

Mukkota, Nettayam P O, Thiruvananthapuram who is holding Registred Metal Crusher

Unit Registration No.101/ 2015-16/RMCUffVPMtU38lMgl2O15 dated 31-03-2015

under the Kerala Minor Mineral Concession Rules, 2015 is hereby permitted to transport

Granite Aggregates from quarry situated at Katta in Survey No.470,472/4-1,4-1'

474t1-1,47215, 47216, 47411, 474t1-2, of Manickal, Village, ReSy No. 2912,2913,3014 of

Thekkada village Nedumangad Taluk, Thiruvananthapuram District for the period from

01to4t2o15 to 3olo4l2o15. 'This movement permit is issued for the Purpose of transport

of minerals for value addition and for subsequent sale of value added products from the

value addition unit. (strike off if not applicable). Every conslgnment of mineral

permitted to be moved under this movement permlt shall be moved only with valid
mlnerais translt pass lssued under the Kerala lJllnerals (Preventlon of lllegal
mining, storage and transportation) Rules 2015'

Other particulars are as detailed below:

l.Particulars of mineral concession : . No.101/ 2015-'16/RMCU/TVPM/34381M312015

dated 31-03-2015

2. Parliculars of pervious movemenl permits which stands cancelled: NIL

3. Balance quantity of mineral brought forward from previous movement permit:NlL
4, Quantity of mineral permitted to be moved under this movement permit: 10000 MT
S, Particulars of remittance of renUroyalty/taxes as applicable:Rs, 400000/- being the lst

lnstallement out of 1600000/-



+r

Balance quantity of mineral brought forward from previous movement permit:NlL

Q-uantity of mineralpermitted to be moved under this.movement Pglmiti 10000 MT

An,rexu6{hb
-b

FORM R
(See rule 49)

The Kerala Mlnor Mineral Goncession Rules, 2015
GOVERNMENT OF KERALA

DEPARTMENT OF MINING AND GEOLOGY
DISTR ICT OFFICE,TH IRUVANANTHAPURAM

MOVEMENT PERMIT

No. 2/20 1 s-1 6/RMC U/CS/94 1 /DOT tMLtl s Dale:29-O4-2O15

Sri. Sabu Joseph, Managlng Director, Covenant Stones (Pvt) Ltd, Shop No. 237,

Mukkola, Nettayam P O, Thiruvananthapuram who is holding Registred Metal Crusher

Unit Registration No.101/ 2015-16/RMCU/TVPM/34381M312015 dated 31-03-2015

under the Kerala Minor Mineral Concession Rules,2015 is hereby permitted to transport

Granite Aggregates from crusher situated at Katta in Sy. No.470 Manickal village and

quarry situated at Katia in Survey No,470, 47214-1,4-1, 47411-1,47215,47216,47411,

47411-2, 'of Manickal, Village, ReSy No. 2912, 2913, 3014 of Thekkada village

Nedumangad Taluk, Thiruvananthapuram District for the period from 2910412015 to

2810512015. *This movement permit is issued for the purpose of transport of minerals

for value addition and for subsequent sale of value added products from the value

addition unit. (strike off if not applicable). Every consignment of mineral permitted to
be moved under this movement permit shall be moved only with valid mlnerals
transit pass issued under the Kerala Minerals (Prevention of illegal mining,
storage and transportation) Rules 2015.

Other particulars are as detailed below:

l.Particulars of mineral concession : . No.101l 2015-16/RMCU/TVPM/3438/M3120'15

dated 31-03-2015
Particulars of pervious movemenl permits which stands cancelled: NIL2.

3.
4.

of remittance of renUroyalty/taxes as applicable:Rs. 400000/- being the lst
out of 1600000r

fignrtrr" and seat of Competent Authority

l.-_
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Enn €xl/YTt

Directorate of Mining {rGeologY'
KesavadasaPuram, Pittom P alace'P'O "
ThiruvananthaPuram -'4'
Tel/Fax : 047l'2447429

e-maiI:
www.dmg'kerala' gov'in

Dated :01,04,2076

A6I

From ' i
ologY

irector, Covenant Stone (P)u Limited'

Yam P'O' ThiruvananthaPuram

No,3096/M3/2016

Rtf'

Mines & Minerals-Minor Mineral

Minerals (PIMST) Rules, 2015-Re

Sri.Sabu |osePh, Managing Dire

Shop No.237, Mukkola, NettaYa

1.. Lr.No. 855/DOT/ML/20L6 d't'2g'g'1'6 of the Geologist'

District Of'fice, Thiruvananthapuram

ata,!,q.zot,

o/r
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Y9u are also instructed'to maintaiir registers stipulated in these'rules and you

should submit these registers before the GeJlogist as and when Movement permits
are issued' You are instructed to submit .n oiU.ty return in Form-F and Arurual
statement in Form.G of the KMMC Rules withgut fail, You are further inshucted to

lau$ain 
a Register in the following manner showing the daily production and sales.

The particulars in this register shoula be got verified by the oifice of the Geologist as

REGISTER TO BE MAINTAINED BY A LESSEE SHOWING.DAILY PRODUCTION
AND SALEES OF GRANITE.BUILDING STONE.
Name of Lessee :

Lease No :

Registration No. allotted to Metal Crusher Unit i

If you deviate from the.instructions given above,'this office will be,Jorced to

cancel the Registration granted to your Metal Crusher Unit..

:you should remit quarry safety fund as per Rule 63 of the KMMC Rules 2015 as

demanded bY the Geologist.
you are bound to pay the arrear consolidated royalty o{ Rs.12,0O,OOO1- 1tZ

lakhs) for the period zoti-ts and Rs.4,00,000 (four lakhs) for the period of 2075-76

subject to finaideciqion of the Hon'ble High Court in the W.P(ClNo'19504/2015(K)

filed bY You in this regard.

GY

Copy to:- The Geologist, DisEict Off
Permit will be issued after colleqting'Q
aotiea)

tslr.4
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The Metal Crusher Unit situated in Sy.No. 470 of Manickal Viltage of
Nedumangad Taluk of Thiruvananthapuram District and owned by Sri.Sabu
]oseph, Managing Director, Covenant Stone (p) Limited, Shop No.237,
Mukkola, Neftayam P.o, Thiruvananthapuam has been registered in the
Department of Mining & Geology under Rule 91 of the Kerala Minor Mineral
Concession Rules, 2015 for the production and sale of aggregates of granite

FORM L

REGISTRATION CERTIFICffiE TSSUED TO A REGISTERED METAL
CRUSHER TSIIT

Refiistr ation N o.92l 20L6-17RMCU[vp ml30g 5/Mg12015 D td. 01.04.2075

(building stones) by operating the machines noted below. The owner of the

registered metal e se in SY.Nos.

470,47U4-1,474/1.- of Thekkada
Village, Re.Sy.N f Nedumangad

Taluk for the extraction of granite (building stones) to be use-d in the crusher

unit.

This regiskation will be in forie for the financial year 2016'77(from 7'4'75

to 31.3,17)

The registration already granted and which expired on 3iu March 2016 is

renewed up t 3t" March 2017, !

.rctge

Jaw size used in the crusher unite No, ofJaws

Cone crusher (250 HP) 1No. (One only)

The particuiars of the other machines,

iJ my, used for crushing granite
(buildine stone)

Primary 44"x32";7No
VSI 840 -1No

P"rti*I..s of quarrying leases based

on which registration is granted

Pr o. N o. 9 8/2 017 -74 3 499 IM\/ 2011.

dtd.20.5.2011
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C""am","r f", n.g :
The regishation certificate shall be displayed ifl a prominent place in a part

crusher unit shall comply with the

and the Kerara Minor Mineral Concessio. rJ#il1T;1t;il:tr3::?.*t'#:;
d from time to time.
metal crusher unit shall display in a

ises the true list of granite aggregates

. Dated this the 1't day of April2016.

sd/-
D.P.Sreekumiu

Director of Mining & GeologY

Seal of the Competent AuthoritY
.

Director, Covenant Sione (P) Limited,
ayam P.O, ThiruvananthaPuram

' Copy to:

The Geologisf Dist. Office: Thituvananthapuram

Stock Fiie, File
Chalan No.8 dt. 31,,3.201'6 for Rs.4,00,000 remitted at Dishict Trehsury-

Thiruvananthapuram

,rclla

\A

(



f4 [nn"7. Uo< t|0"f
16t euate,r 20i5-16

The lessee has to remit Rs.16,00,000/- (Rupees sixteen Lakhs onry) being
the consolidated royalty for one year. He has opted for payment in 4 installments. He
has remitted Rs. 4,00,000/- being the first Installment. The next installment falls due
on 30-06-2015. He is eligible for movement permit for the period from 01-04 -2a15 b
30-06-2015 (strike off whichever is not applicable)

Note: This certificate shall be issued separately on payment of each installment
opted.

t' 'z7l /
%xon

rrrt/ ,(rt\
A /q\*

Director of Mining & Geology

cs3438

\\lr
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CERTIFICATE
7at qta\tep20\6-2017

\

The lessee has to remit Rs.1.6,00,000 being the consolidated ,oyitty for one year'

He has opted for payment in four installments. He has remitted an amount of

Rs.4,00,000 being the first installment. The next installment falls due on30'6'76'

He is eligible{or movement permit for the period fuoml,4'Ll to 30'6'75

sl Note: This certificate.shall be issued separately on payment of each installment

opted.

ryr.4

{o1..-'2

\4.

.;a
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No.3121/M3/2072

Directorate of Mining & Geology,
Kesavadasapuram, pi ttom fataie.p.O.,
Thiruvananthapuram - 4.
Tel/Fax :0427-2442429

Dated :29/03/2017
Frorn

The Director of Mining & Geology

anaging Director, I\4/s Covenant Stones pvt. Ltd.,
yam p O, Thiruvananthapuram

sa}: Mines & Minerals'Minor Minerals-KMMC Rules 20ls &Kerala Minerals(PIMST) Rules, 2015-Registration of Metar c.rr,., unit orvned bysri' sabu 
l"^r-.q!, Managing Director,Ird/s covurrant stones pvt. Ltd.,Shop No. 237, Nettayam"p O, rhirurrn*tfrupuram

R4, , 
;i#[J|?lr ,017 ofthe Georogisr,

2. Reg.No.1o9 ,._L/M3/zoL7
dtd.29/03

I am forwarding herewith the Registration certificate issued in FoRJvl_L ofthe KIvIMC Rules 2015 ro Sri. Sabu Joseph,Stones Pvt. Ltd., Shop No. 237, Nettayam
financial year 2017-Ig-based on your applica
Payment System. In order to obtain movement permits atransporting Granite aggregates from the C*$;;-U;i;
the.Geologist all the d-ocuri.nt, ,.qrired under Rule 4including E-xptosive licence, .oi-,r.nt frorn the p& O licence from the Local Self Governnrent Autfrom. obtaining registration unal, 

-f...
obtatnlng mineral transit passes in Form
Rules, 2015 you should .n.ur. tt.t1fr.
Rule 2.6(1) & 26(2) of these *t., 

"rf..iaily name sealauthority.
You are also instructed to maintain registers stipulated irr these rules and you

;iJrIi;:T:T::'iff[" beibre the Georogi,, o"lnJ when Movsrnsnl per,its

staternent in Fomr_G of the in Form_F and Annual

rnaintain a Register in the ::i,il31ffiJ'i[.::i,I

\*-



is register shourd be got verified by the office of the Georogistnt permits are issued.
though you have opted for Consolidated Royalty
t quarry more quantity of Granite (Building Sior,uy
the approved plan, in a year.

B Lease No :

3 Registration No. (Revised) allorted to Metal crusher Unit ;\s
Y
Y5
-$

ry
s

ns given_ above, this office will be forced tor Metal Crusher Unit.

SAFETY FUND AS PER RULE 63 OF T}IE
p D BY THE cEOLOcrsT.

v
s
$
t

cToR OF MTNTNG & GEOLOGY(VC)

Offi ce, Thiruvananthapuram

) Ilow up actions)

c)

L (
LC).

^iAF:v on_a

*r q)

tr=ca15
=oE ,V >r O.E

6'
o

E-

trE

o>.

F.: tr ,

g F AE E ,
E a *.fr a I

00(l)
.E Z E

O.8.= uDvc6gf(r ) (2) (3) (4) (s) (6) (7) (8)

\s/
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REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL
CRUSHER UNIT

Regisharion No. 7og/2017-78/Rrvlcurni w31,2wg/2017 Dtd. 29 /03/2017

situated 
-in Sy. No. 470 of Manickal Village ofiruvananthapuram Dishict and owned by Sri. Sabu

ant Stones pvt Ltd., Shop No. 232
been registered in the Deiartment of

sale of 
erala Minor Mineral Concession Rules,

u.ro* H,?:T::. :i ff :T[, j[i:5T" ;.iffif.ling lease in Re-Sy Nos. 47e 4ZZ/4_7 &,4-L,474/l-7 inNos. 29/2, 2g/3, ZO/4 in Thekkada Viilug. ofuvananthapuram Dishict for the extraction oigranit"in the crusher unit.

FORM.L
(See rule 9U

oI qu^..yin[-euG Pro. OrclEwhich registration is 20/0s/2011
Geology

Nnn exwr( Wo -f{

No. S

of the Director or ilri;i;B;;;

Particulars
based on
granted

This registratlon w,l be in force for the period fror,r 0I-04 -2o17to 31.03.201g,

Conditions for Regishatio:r

The registration certificate shall
of the premises open to the public. 

be displayed in a prominent place in a part
The owner of the registered 

*.*l,crusher unit shall comply with theprovisions of the Mines and Minerars (Developr.", #'neguration) ,A,ct,1g57 
and

Nu-b
Machines /Jaw Crusher units fo',which consolidated royalty l; ;";;
paid:

The_ pa.ti.,.ria.i 
"f the-"th;

lacfines,. if 3ny, used for 
".rrni.ggranite (building stone), in th;

crusher unit

Cone Crusher (160Hp)_ lNo.(One only)

Ir, (lrirya
Cone Crusher)



)
I
,
p

.I
$
B

Y
\9

s
$

rf]'€XU6, 
b

57A
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other orders issued by

The orvner of the registered metal crusher unit shau display in a prominent
il:f 

in a part of the p."mir", the hue list of g;"t;;;;regates offered ior sare by
Dated this the 29th day of March 2017

Seal of the Competent Authority

sd/-
T.K. Ramakrishnan

Director of Mining & Geology (I/c)

r,Ws Covenant Stones
O, Thiruvananthapuram

I[L?_"r:lJ :pliJ 
D istrict ofnce, rh i ruva na nthap u ra m

(chalan rJo' K1007003169201617M 
d.ated 2gto3t2o17 for Rs. 4,00,000/- remitteda t s u b T re a s u ry, x u o#p-",iril. ri,jl' in,..uv a n a n th a p u ra m )

Senior Superintendent
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Certificate

The lessee has to remit an amount of Rs. 1,6,00,000/- (Rupees sixteen rakhonly) being the consoridated royalty for one year. He has opted for payment infour installments. He has remitted an amount of Rs. 4,oo,ooo/ -(Rupees four Iakhonly) being the first installment' The next installment falls due on30/06/2017. Heis eligible for movement permitfor the period from 01/0 4/201,2 to30/06/2077.

Note:- This certificate shall be issued separatery on payment of each instalment
opted.

$Ditu.tor 
of Mining & Geology(I/c)

\
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No.2997 /M3/zOLs
From

The Director of Mining & Geology

Directorate of Mining & Geology,
I(esavadasapuram, Pa ttom palace.p.O.,
Thiruvananthapuram - 4.
Tel/ Fax : 0471,-2442 429

Dated :05/0a/20t9

Sir,

mited,
Thiruvananthapuram
ri. Reghunathan Kunjukrishnan)

suD: Mines &-Minerals-Minor Minerals-KMMC Rules 2ol5 &Kerala Minerals(PIMS&T) Rules, 2015-Registration 
"f 

il;;ft*sher unit orvned byIvvs. Covenanr stones piivate ri*it"i,iJnity H,i;No..,*looa. p.o,Thiruvananthapuram (Represented by its Director, shri. ReghunathanKunjukrishnan) _reg,

Ref' 1. Lr, No. 499/Dor/ML/2olgdtd.23103 
/zol,gof the Georogist, DisrrictOffice, Thiruvananthapuram

2. Reg. No. 152I201e-207RMCU/TVM / 2sg7 /tvr3 / zolsdtd. 0sl01 / 2o1s

I am fonvarding herewith the Registration certificate issued in FoRM-L ofthe KMMG Rules 2015 to rr'r/s. covenani stones private Limited, Trinity Hir,Naruvamood. p. o, Thiruvananthapuram ln"p.ur"r,,"a by its Director, shri.Reghunathan Kunjukrishnan) for the fin ncial v.riJorg-2O based on your appricationfor opting consolidated Royaliy Payment ystem. In order to obtain *Ju.rn.nt permitsand mineral transit passes for transptrting Gianit. oggr.gu,es from the crusher Unit, youshould produce b:91" the- Geologitt olithe docuriJnts required under Rule 49 of theKMMC Rules 2015 including Elplosive licence, consent from ilre pollutioncontrol Board, D & o licence fronr the Locat Self GovernmentAuthorities. y<lu areexempted from obtaining registration under Kerala Minerals (PIMS&T) Rules, 2015.
YIil.^ obtaining *i1._'1r transit passes in Form oiaj ;; bib; ;r rlerala Minerars(PIMS&T) Rules,- 2015 you should ensure ttrat ihe passes contain the particularsstipulated in Rule 26(l) &26(2) of these rules espe.iutry name seal and signature of theissuing authority.

You are also instructed to maintain registers stipulated in these rules and youshould submit these registers before the Geologist as and when Movement permits areissued' You are instructed to submit rnonthly retum in Form-F and Annual statement inForm-G of the KMMC Rules without fail. You are further instructed to maintain a
Register in the following manner shorving the daily production and sales. The particulars

\*,
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and when '.rn this register should be got verified by the office of the Geologist as

movement permits are issued.
It is to be noted that though you have opted for Consolidated Royalty Payment

System you shall not quarry more quantity of Granite (Building Stonei than the
quantity stipulated in the approved plan, in a year.

REGISTER TO BE MAINTATNED BY A LESSEE SHOWING DAILY PRODUCTION AND

Name of Lessee :

Lease No :

Registration No. (Revised) allotted to Metal crusher Unit :

If you deviate from the instructions given above, this office will be forced to cancel the
Registration granted to your Metal Crusher Unit.

YOU SHOULD REMT DMF AS PER RULES, AS DEMANDED. BY THEGEOLOGIST.

Copy to:-
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Yours faithfull
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REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL CRUSHER

UNIT

Regishation No. 7s2/2otg-20/RMcuAvw2ggz&4g/2otg Dtd. os /04/201,9

The Metal Crusher Unit situated in Re - sy. No. 470 of Manickal village,Nedumangad Taluk, Thiruvananthapuram Dishici and owned by M/r, Covenantstones Private !jt:d, Trinity Hiir, Naruvamood. p. o, Thiruvananthapuram(Represented by its Director, shii. Reghunathan Kunjukrishnan) has been registered
1 the Department-of ]r4in g & Geololy under Rule 91 of the Kerata Minor Mineraiconcession Rules,.2015 for tie productltn and sale of aggregates of granite (buildingstones) by operating the machines noted below. The owner of the registered metalC arrying rease in Re - sy Nos. 47Q rilel, 472/4-1.,

: * ir:ij.I"t viil;" & Re _ sy. Nos. 2e/2, 2s/s, a0/4

extraction or granire (buirdi";T:l$1"Tjl,l;JT',,1J:il#Y1ffim District ror the

This registration will be in force for the period from 05-04 -zl'l.gto 31-03-2020.

Conditions for Re gistr4tion

The registration certificate shall
premises open to the public.

be displayed in a prominent place in a part of the

of the i:;:x'.ff#1il'ffi,j"THl1#;i,l;.e'J",i'.,,""7
Minor 2015 and all othJr orders issued by the competent
authority in this regard from time to time.

Y

Number ,@
Machines /Juw Crusher units for
which consolidated royalgr is to be
paid:

Cone Crusher (2ZSHP) - 1No. (One only)

The particulars of the ott e.
maclrines, if any, used for crushing
granite (building stone), in the
crusher unit

Primary Crusher:
(44" x32"1 - 1 No. (one only)

VSI (300HP) - 1 No. (o"e ontyi

Particulars of quarrying leases
based on which registration is

Pro. OrderNo.OS/ZO1@
dated. 20/05/20L1of the Direcror oi Mining &
Geology. [Rectification Order No. XyZOtS-
19/3499/M3/20Lt dated. 1,4/0g/201,8 of the
Director of Mining & Geolo



b?/

The owner of the registered metal crusher unit shall display in a prominent placein a part of the premises th"e true lisiof gru,",it" ugil;;;", offered for saie by them.

Dated this the Str, day of April2019

Seal of the Competent Authority

T. K. n#r.irhnan
Additional Director of Mining & Geology

To: ,/
y,6. couunant SvTrinity Hill, Nar
(Represented by its I uram

Kunjukrishnan)
Copy to:

The Geologist, District Office, Thiruvananthapuram
Stock File, Fite

(chalan No' K1000240575201920M dated osto4l2o19 for Rs. 16,00,000/- remitted atSub. Treasury, Kudappanakunnu, iniruvarrri[rprrrrl

li Senior Superintendent

(
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Certificate

The Iessee has to remit an amount of Rs. 'L,6,00,000/- (Rupees sixteen lakhs

only) being the consolidated royalty for one year. They have opted for payment in full
amount of Rs. 1,6,00,000/- (Rupees sixteen lakhs only). Th.y are eligible for movement
permit for the period from 05/04/20t9 to 31./03/2020,

si?"'^
\ _Additional Director of Mining &, GeoTogy

\c\')
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Directorate of Mining & Geology,
Kesavadasapuram, Pattom Patace.P.O.,
Thiruvananthapuram - 4.
Tel/ Fax : 047'I -2447 429
e-mail: rlirector. d ir.dme@keralq. gov.in
www. drT g.kerala. gov.ig

Dated :t5/05/2020
No.3158/Ms/2o1o

From
The Director of Mining & Geology

To ,/
)lf/s. Covenant Stones private Limited,

t-z Trinity Hill, Naruvamood. p. O, Thiruvananthapuram
(Represented by its Director, shri. Reghunathan Kunjukrishnan)

Sir,

Sub: Mines & Minerals-Minor Minerals-KMMC Rules 2015 & Kerata Minerals
(PIMS&T) Rules, 2015-Registration of Metal Crusher Unit owned by
Ws. Covenant Stones Private Limited, Trinify Hill, Naruvamood. P. O,
Thiruvananthapuram (Represented by its Director, Sfui. Reghunathan
Kunjukrishnan) -reg.

Ref. 7. Lr. No. 360/DOT/ML/2020 dtd.1,2/03/2020 of the Geologist, District
Office, Thiruvanantha puram

2. Reg. No. 92 / 2020-21. / RMCU / TvM / 3758 / MZ / 2020 d td.'tS / 05 / 2020

I arn forwarding herewith the Registration Certificate issued in FORM-L of
the KMMC Rules 2015 to lr4/s. Covenant Stones Private Limited, Trinity Hill,
Naruvamood. P. O, Thiruvananthapuram (Represented by its Director, Shri.
Reghunathan Kunjukrishnan) for the financial year 2020-21 based on your application

for opting Consolidated Royalty Payment Systern, In order to obtain movement permits

and mineral transit passes for transporting Granite aggregates from the Crusher Unit, you

should produce before the Ceologist all the documents required under Rule 49 of the

KMMC Rules 2015 including Explosive licence, consent from the Pollution
Controt Boarcl, D & O licence from thc Local Self Government Authorities. You are

exempted from obtaining registration under Kerala Minerals (PIMS&T) Rules, 2015'

Whil; obtaining mineral transit passes in Form O(A) or O(B) of Kerala Minerals

(plMS&T) Rules, 2015 you should ensure that the passes contain the particulars

itipulated in Rule 26(l) &26(2) of these rules especially name seal and signature of the

issuing authority.
1ou ur. also instructed to maintain registers stipulated in these rules and you

should submit these registers before the Geologist as and when Movement Permits are

issued. you are instructed to submit monthly retum in Form-F and Annual statement in

Form-G of the KMMC Rules without fail, You are further instructed to

\K
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.Register in the follorving rnanner shorving the daily production and sales. The particulars

in this register should be got verified by the office of the Geologist as and when

movement permits are issued.

It is to be noted that though you have opted for Consolidated Royalry Payment

System you shall not quarry more quantity of Granite (Building Stone) than the

quantity stipulated in the approved plan, in a year.

b

AINTAINED

Name of Lessee :

Lease No :

Registration No. (Revised) allotted to Metal Crusher Unit :

Copy to:-

If you deviate frorn the instructions given above' this office

Regiitration granted to your MetaI Crusher Unit'

YOU SHOULD REMIT DMF AS PER RULES' AS

GEOLOGIST,

wilt be forced to cancel the

DEMANDED BY THE

Yours t:rryry*

oF MINING & GEOLOGY (uc)

vananthaPuram
ns)

SALES OF GRANITE BUILDING STONE.
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REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL CRUSHER

UNIT

Regiskation No. 942020-2WMCU[VI\4/3158/M3/2020 Dtd. 75 /05/2020

The Metal Crusher Unit situated in Re - Sy. No. 470 of Manickal Village,
Nedumangad Taluk, Thiruvananthapuram District and owned by It(r. Covenant
Stones Private Limited, Trinity Hill, Naruvamood. P. O, Thiruvananthapuram
(Represented by its Director, Shri. Reghunathan Kunjukrishnan) has been registered
in the Department of Mining & Geology under Rule 91 of the Kerala Minor Mineral
Concession Rules, 2015 for the production and sale of aggregates of granite (building
stones) by operating the machines noted below. The owner of the registered metal
crusher unit has been granted quarrying lease in Re - Sy Nos. 470, 474+1, 47U+1,
474fl-7,47U5, 47U6, 474[1, 474/1,-2 of Manickal Vitlage & Re - Sy. Nos. 29/2,29/3,30/4
of Thekkada Village, Nedumangad Taluk, Thiruvananthapuram District for the
exhaction of granite (building stones) to be used in the crusher unit.

This registration will be in force for the period from 15-05-2020 to 31-03-2021.

Conditions for Registration

The registration certificate shall be displayed in a prominent place in a part of the
premises open to the public.

The owner of the registered metal crusher
of the Mines and Minerals (Development and
Minor Mineral Concession Rules, 2015 and all
authority in this regard from time to time.

unit shall comply with the provisioru
Regulation) Act,1957 and the Kerala

other orders issued by the competent

Number and Description
Machines /Jaw Crusher units
which consolidated royalty is to
paid:

of
for
be

Cone Crusher (215HP) - 1No. (One only)

The particulars of the other
machines, if any, used for crushing
granite (building stone), in the
crusher unit

Primary Crusher:
(44" x 32"1 - 1 No. (one only)
VSI (268HP) - 1 No. (one only)

Particulars of quarrying leases

based on which registration is
granted

Pro. Order No, 98/20114,A3499/Mg/Z0tl
dated. 20/051201L of the Director of Mining &
Geology. [Rectification Order No. 962/.2075-
19/3499/M3/201r dated. 1,4/08/2OtS of the
Director of MininF & Geoloryl
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The ownel of the registered rnetal crusher unit shall display in a prominent place
in a part of the prernises the hue list of granite aggregates offered for sale by them.

Dated this the 15tr', day of May 2020

sd/-
Dr. C. I(. Baiju

Director of Mining & Geology (I/C)
Seal of the Competent Authority

d,
ruvananthapurarn
eghunathan I(unj ukrishnan)

Copy to:
The Geologist, District Offlce, Thiruvananthapuram
Stock File, File

(Chalan No, KL000324471202021M dated oTlostzozo for Rs. 16,00,000/- remitted atSub. Treasury, Kudappanakunnu, Thiruvananthapuram)

Senior Superintendent

vt-
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Certificate

The lessee has to remit alt anlourrt of Rs. L6,00,000/- (Rupees sixteen lakhs

only) being the consolidated royalty for one year, They have opted for payment in fulI

amount of Rs. 16,00,000/- (Rupees sixteen lakhs only). They are eligible for movement

pernrit for tlre period fron'15 / 05 / 2

\r(otr".tor 
of Mining & Geology (l/C)

\
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Additional Objection in OA No.155/2020

Philip J Vettickattu <philip.ivettickattu@gmail.corn> 5:30 PM (0 rninutes aQo)

to vijeeshvembayam, secy-moef, seacseiaakerala, diroctor.dir.dmg

Additional Objection irr OA 155 of 2020.pdf
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Presented on: L5-O2-2O22

BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
sourHERN zoNAL BENCH, CHENNAI

O.A.No. 155 OF 2,020

Applicant : Vijeesh Kumar

Vs...

: Union of India & othersRespondents

ADDITIONAL OBJECTION FILED ON BEHALF OF THE 3RD RESPONDENT TO

THE SUPPLEMENTARY REPORT OF THE JOINT COMMITTEE

PHILIP J.VETTICKATTU

COUNSEL FOR THE 3RD RESPONDENT


